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AN HON. MEMBER: Cost of pro-
duction?

SHRI T. A. PAK You would require
Rs. 4 lakhs for a unit to manufacture
4,000 tonnes of deformed bars. The
difference will be about Rs. 250 per (onne
between ordinary steel and this, It will
work out to an investment of Rs, 1,000
per tonne,

Survey of industries In and around
Bokaro Steel Ltd. by R.P.F.C., Patna

*366. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased to state:

(a) whether any survey has been con-
ducted by the Regional Provident Fund
Commissioner, Patna for the purposes of
examining the applicability of the Em-
ployees’ Provident Funds Act, 1952 to
industries set up in and around Bokaro
Steel Ltd. in Bokaro (District Dhanbad);

(b) if so, the particulars of the factories
covered under Section 1(3) of the Act;
and

(c) the factories listed in the Infant
and Marginal registers and the establish-
ments inspected under Section 2A of the
Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
Provident Fund authorities have reported
as under:—

(a) Yes, Sir.

(b) The following three factories/.
establishments have been covered
under section 1(3) of the Em-

ployees Provident Funds and

Family Pension Fund Act:

(i) Mls. Consolidated Engg. Co.
(P) Ltd., Bokaro Steel City,
Bakaro.

(i) M/s Bridge & Roof Co. India
Ltd.,, Bokaro Steel City P.O.
Dhanbad.

(iii) M/s Garden Reach Workshop
Ltd., Bokaro Stcel City, Dhan-
bad.

(c) A list of factories/establishments
listed in infant and marginal registers and
the establshments inspected under Sec-
tion 2A of the Employees’ Provident
Funds and Family Pension Fund Act as
furnished by the Provident Fund Autho-
rities is laid on the Table.

Statemem

32!IFagtories/establishmentsi listed in infant and marginal registers and the establish-

ments inspected under Sect
Pension Fund Act,

on 2A of the Employee’s Provident Funds and Family

Sl
No.

Name of Establishment/Factory

O 0 3 N A W N

-
o

Textile Machinery Construction L.td. Bokaro Steel City, Bokaro
Damodar Enterprises Bokaro Steel City, Bokaro

Central India Machinerv Mfg. Co Ltd., Bokaro Steel City Bokaro
Modern India Construction Co Ltd., Bokaro Steel City, Bokaro;
New Standard Engineering Works, Bokaro Steel City, Bokaro
Bokaro Hotel, Bokaro Steel City, Bokaro

Arvind Construction Co. Ltd., Bokaro Steel City, Bokaro;

Alpana Cinema, Bokaro Steel City, Bokaro

Hindustan Structure Construction Co Ltd., Bokaro Steel City Bokaro (AXGovt.
of India Undertaking H. O. Calcutta. 22)
Gammans Ltd., Bokaro Steel City, Bokaro H. O. Bombay
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Heft ot ¥ o foree &t & forw & qanfae THE MINISTER OF STATE IN THE
Y3z % G ¥ W<  §9 39 MINISTRY OF EXTERNAL AFFAIRS
N E: it N (SHRI SURENDRA PAL SINGH): (a)
FA PR & 1 A AT ug'-lzu‘ AT and (b). The Government of India has
fs = ¥ ootrar oY FY7 @ FRIT & supported steps to amend the UN Char-
T ¥ e freFT & ter to conform to the changing situation,
N a i: HT-ﬁ' such as the enlargement of the Security

wE & W meft 7% 97 U NAE B Council and the Economic and Social

Council. Government believes that the
UN Charter must evolve with the times
in order to remain an effective and dyna-
mic force for peace and progress, and
shares the understandable desire for a
comprehensive review. It is of the opinion,
however, that the prevailing climate of
international politics is mot conducive to
a general review of the UN Charter, 2
question which has been on the Agenda
of the UN General Assembly for seve-
ral years now.
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